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I am directed to transmit herewith a certified copy of Final order No. 244/ 2009 -SM[BR] dated 17.3.2009

passed by the Tribunal under ~Section 129, (B) of the Customs Act,1962 & Financial Act 1994 relating to Service Tax
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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE
TRIBUNAL, NEW DELHI, PRINCIPAL BENCH NEW DELHI

Service Tax Appeal No.231 of 2008-SM (BR)

[Arising out of Order-in-Appeal No.272-ST-CE/MRT-11/07 dated 19.12.2007
passed by the Commissioner of Central Excise (Appeals), Meerut-II]

Date of Hearing/ Decision:17.03.09
For approval and signature:

Hon'ble Mr. P.K. Das, Member (Judicial)

1. Whether Press Reporters may be allowed to see
CESTAT (Procedure) Rules, 1982.

2. Whether it should be released under Rule 27 of the .
CESTAT (Procedure) Rules, 1982 for publication rf ‘

in any authoritative report or not?

3. Whether Their Lordships wish to see the fair copy

of the Order?
4. Whether Order is to be circulated to the Departmental : Jé/)
authorities? 7, ’
M/s. Ruchi Cable Network ...Appellants
[Rep. by None]
Vs.
CCE, Meerut-I ...Respondent

[Rep. by Shri S. Gautam, DR]
CORAM:  Hon’ble Mr. P.K. Das, Member (Judicial)
69- s 13
£y Order No bt 1| 237 " ated: 17.3.2009

Per P.K. Das:

None appears on behalf of the appellants. By letter dated

2.12.2008. the appellants requested to allow them to withdraw the appeal




as they have opted the Dispute Resolution Scheme, 2008. In view of that,
the api)eal is dismissed as withdrawn.

Order dictated & pronounced in the open court on 17.03.2009.

(P.K.Das)
Member (Judicial)

Ckp.




